87 Written Answers

Court in April, 1992 in the case of Oxy-
tetracycline and multi-vitamin formulations.

[RAJYA SABHA]

to Questions

() and (g) To the extent information is
available, the following other cases are
pending in various High Courts;

Issué Involved

SI No. Name of the Company Name of the
Court
1 Mys. Bakul Aromatics Ltd. Bombay Against price fixation of bulk
drug Theophyline. _
2 M/s. Cadila Laboratories Limited. . Ahmedabad  Against DPEA  recovery of
bulk Rifampicin drug.
3 M/s, Pfizer. . . . .. Bombay Against DPEA recovery of bulk
drug Oxy tetracycline.
4 Mfs, Pfizer. . . . . Bombay Against DPEA  recovery of
) muiti-vitamin  formulations.
5 Mis. Abbott, , . . - . Bombay Do.
6 M/s. Sandoz. . Bombay Do.
Statement
S No. Name of the Company Nameof Yearin Issue Invoived Latest Position
the High  which the
Court Writ Petition
filed
i My/s, Synb-iotics . Delhi 1981 Against DPEA Hearing yet to
Recovery Commence.
2 M/s. Fulford . Delhi 1988 Do. Do,
3 M/s. Glaxo . Delhi 1950 Do, Do.
4 My/s, Lyka . . Bombay 19%0 Do. Do,
5 My/s, Merind . Bombay 1989 Against fixation of
price by the Govt. Do.
6 M/s. Carews . « Calcutta 1991 Against DPEA reco-
very Do.
7 M}’S Dolphin Calcutta 1990} Do, Do.
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Tie up between MC Dowell and Parle to
produce Cola-Spiked with Rum

2279. DR. ABRAR AHMED:

SHRI SUDHIR RANJAN
MAJUMDAR:

Will the PRIME MINISTER be pleased to
state:

(a) whether any proposal for a tie up
between Mc Dowell and Parle for pro-



